Before the National Green Tribunal, Eastern Zone Bench, Kolkata
Original Application 97/2017 /EZ

Tapan Kumar Mondal

...Applicant
Versus
The State of West Bengal and
others.
' ....Respondents

STATUS REPORT FILED BY THE RESPONDENT NO. 7, WATER
RESOURCES INVESTIGATION & DEVELOPMENT DEPARTMENT

ABOVE NAMED.

I, Shri ARINDAM GHOSH, son of Late Binoy Kumar Ghosh , aged about
57 years, by faith: Hindu, by occupation- Government Service, now
posted as Director, State Water Investfgation Directorate, under Water
Resources Investigation & Development Department, Government of
West Bengal having its office at Nirman Bhawan (3rd Floor),
Bidhannagar, Kolkata — 700091, do hereby solemnly affirm and state as
follows :-

13 I am working as Director, in the office of the State Water
Investigation Directorate, under Water Resources Investigation &
Development Department, Government of West Bengal, the Respondent
No. 7 herein, I have made myself acquainted with the facts and
circumstances of this case to affirm this affidavit.

28 That this affidavit is being affirmed in pursuant to the solemn
order dated 14.03.2022 passed by the Hon’ble Tribunal, whereby the
Hon’ble Tribunal was pleased to direct the State Water Investigation
Directorate (SWID) to inspect both the plants independently and to
enquire into the permission granted for extraction of ground water for
both M/s Deep Aqua and M/s Aqua Raza and verify whether M/s Deep
Aqua is still extracting ground water and further, to verify whether M/s
Aqua Raza is exceeding the permissible limit of extraction of ground
water permitted and to submit its report on affidavit to that effect.

3: That in compliance with the said order dated 14.03.2022, a field
enquiry/inspection has been conducted by the Geologist & Member
Secretary, DLA, Purba Medinipur on 29.03.2022 at the place of the
industry M/s Deep Aqua Industries.

“_4. That the Geologist & Member Secretary, DLA, Purba Medinipur
:-lupon enquiry against M/s Deep Aqua Industries submitted the field




enquiry report by a letter vide Memo No.110 Dated 01.04.2022 with the
following observations:

i. No production has been done as on date.

ii. No groundwater has been extracted as per Water Meter reading
since 12.08.2021.

iii. Only marketing the water manufactured by 'Aquaraza Water
Healthy Factory'. '

iv. '"Aquaraza Water Healthy Factory' is located at Debra in Paschim
Medinipur District which is not under the jurisdiction of the
Geologist, Purba Medinipur at all. Therefore, No field inspection &
verification of extracted groundwater as per Permit could be
measured by the Geologist Purba Medinipur.

v. As Reported by the Respondent, the juices and other flavored
beverages are manufactured by M/s New Deep Aqua Industries
from nearby supply water {Sajaldhara) as well as water obtained
from 'Aquaraja Water Healthy Factory'. This could not be verified.

The copy of the said letter dated 01.04.2022 is annexed herewith
and marked as annexure-A.

5. That in compliance with the said order dated 14.03.2022, a field
enquiry/inspection has been conducted by the Geologist & Member
Secretary, DLA, Paschim Medinipur on 05.04.2022 in and around M/S
Aquaraja Healthy water factory of Mouza Belarh, at Debra block.

6. That the Geologist & Member Secretary, DLA, Paschim Medinipur
upon enquiry against Aquaraja Healthy water factory submitted the
field enquiry report by a letter vide Memo No.69 Dated 05.04.2022 with
the following observations:

i. One no of tube well permit was issued on 20.02.2015 in the name
of M/S Aquaraja Healthy water Factory and the permissible daily
discharge rate was 8 m3/day. The factory is in running condition.

ii. The submersible pump is covered by the cementing slave.

iii. That no water meter has been installed at the outlet of the
submersible pump as per the condition of permit and hence
discharge rate of the tube well could not be measured.

iv. No such rain water harvesting structure was constructed by the
company.

v. A penalty notice vide Memo No. 68 dated 05.04.2000, was issued
for non compliance of the conditionality as per the resolution of
32nd District Level Authority meeting on 04.08.2021.

The copy of the said letter dated 05.04.2022is annexed herewith
arked as annexure-B.




T It is therefore prayed that the Hon’ble Tribunal may pass
necessary order or further orders as it deem fit and proper in the
interest of justice.

8. The statements made in paragraph 1 to 6 are based on
information derived from the record which are usually kept and
maintained by the answering respondents in the ordinary course of
business and which I belief to be.tfué. and rest thereof are my humble
submission before this Hon’ble Tribunal.

Prepared /Ay my office

/ P O/ Lnokain W‘
\ tdvoca /g ——76- Deponent

Director .
State Water Investigation Directorate
Govt. of West Bengal
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Government of West Bengal
Office of the Geologist; Geological Sub-Division No. ID
State Water Investigation Directorate

&
Office of the Member Secretary, District level Ground Water Resource Development Authority
Water Resources Investigation and Development Department
(2" Floor of Agri-Mechanical Building, Tamluk)
Dharinda, Tamluk, Purba Medinipur, Pin- 721636,

Phone no.: 03228-26 7836; Email id ; geolswidprbmedinipun@gmail.com

Memo No. 110 Dated, Tamluk, Purba Medinipur, the, 01.04.2022

To

The Director

State Water Investigation Directorate

Water Resources Investigation & Development Department
Nirman Bhawan (3w Floor), Bidhannagar, Kolkata - 700091,

Sub: Submission of Enquiry Report w.rt. the Order Dated 14.03.2022 in connection with O.A.
97/2017/EZ, Tapan Kumar Mondal Vs the State of WB & Ors.
Ref: Letter Memo No. 360/ NGT/Purba Medinipur dated 25.03.2022 of Director, SWID

Sir,

In reference to the aforementioned subject matter, I am hereby submitting the field enquiry report against
M/s Deep Aqua Industries along with all relevant photographs & other supporting documents for your
information & kind perusal.

b !
Enclosure: As stated, @ u'zogz
] ‘,o

Gealogisto
Geological Sub Division No, /D, SWID
&
Member Secretary, DLGWRDA
Tamluk, Purba Medinipur

Memo No. 110/1(1) Dated, Tamluk, Purba Medinipur, the, 01.04,2022

Copy forwarded for kind information and necessary action tor-
1. The District Magistrate & Chairman, DLA, Purba Medinipur, ‘

.02%

Geologist

Geological Sub Division No, /D, SWID
&
Member Secretary, DLGWRDA
Tamluk, Purba Medinipur

Memo No. 110/2(2) Dated, Tamluk, Purba Medinipur, the, 01.04.2022
Copy forwarded for kind information & necessary action to:-
1. The Superintending Geologist, S.W.LD. & Member Secretary, SLA, Geological Circle, Bikash Bhawan
(4t Floor), Salt Lake City, Kolkata-700 091.
2. Senior Geologist, Geological Division No. I, S.W.L.D., Bankura,

N

o2t
Geologist
Geological Sub Division No. VD, SWID
&

Member Secretary, DLGWRDA
Tamluk, Purba Medinipur
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Enquiry Report of M/s Deep Aqua Industries as on 29.03.2022

Functionin, Particulars of Deviation Noted
MMM-MM Nature of Inspection Permit No. Name of the User Z-M_ncuﬂgn Zn“MHru Not- ¥ Remarks
Functioning Size Discharge Ruaning Hours
29.032022 | Enquiry Report against | P114133600840000001 TSE M/s DEEP AQUA Panskura Atberia Non 102X75 Couldn't Couldn't 1. No production has been done as on date,
Order dated 14032022 in|  DATED 25.052016 INDUSTRIES | (Panskura-l) | JLNO.336 Functioning mm, d ed
connection to the NGT Prop.: Biswajit Das [same as per as No as No 2. No groundwater has been extracted as per
Case O.A. NO. 97 OF Vill: Atberia, Permit; groundwater has | groundwater has {Water Meter reading since 12.08.2021 (Figure 1).
2017/ EZ of Tapan Kumar, P.O: Harijhama measured & | been extracted as | been extracted as
Mondal Vs State of West verified during | per Water Meter | per Water Meter u.gﬂg%ﬁagis
Bengal & Ors. site visit] reading since reading since  |'Aquaraza Water Healthy Factory’ (enclosed
12.08.2021 12.08.2021 agreement copy).
4. ‘Aquaraza Water Healthy Factory’ is located at
Debra in Paschim Medinipur District which is not
under the jurisdiction of the Geologist, Purba
Medinipur at all. Therefore, No field inspection &
verification of extracted groundwater as per
Permit could be ed by the Geologist Purba
Medinipur.
5. As Reported by the Respondent, the juices and
other flavored beverages are manufactured by
M/s New Deep Aqua Industries from nearby
supply water (Sajaldhara) as well as water
obtained from 'Aquaraja Water Healthy Factory'.
This could not be verified (Figure 2).
Attachments :
1. Photographs af the Field Inspection.
2. Agreement Copy.

Y ONM\
W\W\M..op.p

Geologist
Geological Sub Division No. D, SWID
&
Member Secretary, DLGWRDA
Tamluk, Purba Medinipur




2

FIELD INSPECTION PHOTOGRAPHS OF M/S DEEP AQUA INDUSTRIES AS ON 29.03.2022

Figure 1. Water Meter Reading

Earlier Water Meter
Reading visited dated
12.08.2021

Water Meter Reading
visited dated 29.03,2022




Figure 2. Nearby Sajaldhara
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AGREEMENT FOR PODUCTIO ™ OF DRINKING WATER & SUPPLY
This Agreement made »™* day of ~s-..+2022
BETWEEN
Mohammed Ishteaque, 5/0 -Mohammed fssak, of vili -
Banbarasati, PO -~ Marhtala, P.S - Debra, Dist - Paschim
Medinipur, Pin Code No - 721156. Prop. Of “AQUARAZA HEALTHY
WATER FACTORY" Situated at Vill - Belar, P.O - Alokekendra, P <
- Debra, Dist ~ Paschim Medinipur Pin Cocd No —~ 721156, Herein
after referred to as the “MANUFACTURER of Drinking
Water”(with terms or expression shall unless excluded by or
repugnant to the contest be deemed to mean and include his
respective heirs, executors’ administration legal representative,

successors and / or assigns of the ONE PART.)
; AND
.7 SriBiswajit Das, S/O - Santosh Kumar Das, of Vill - Bahargram. .0
- Panskura (R's), P.5 - Panskura, Dist - Purba Medinipur, Pin Code
No - 721152, Prop. Of “Deep AQUA INDUSTRIES"Situated at Vil -
Atberia, P.O ~ Harijhana, P.S - Panskura, Dist - Purba Medinipur,
Herein after referred to as the “Supplier of Raw Materials &
ﬂ Purchaser of Drinking Water ” (with terms or expression shall
¥+ unless excluded by or repugnant to the contest be deemed to
'y *"’%M «dnean and include his respective heirs, executors’ administration
s o T legal representative, successors and / or assigns of the OTHER

AT
o

T pART.) Contd ~—-P/2



WHERE AS The party of first part 15 the Owner of a AQUARAZA a .
HEALTHY WATER FACTORY”Situated at Vil - Beiar, P.0 — Alokekendra,
P S - Detra. Dist - Paschim Medinipur Pin Code Ne - 721156,
AND WHERE AS The “Supplier of Raw Materials & Purchaser‘ .Of
érinking Water Prop. Of “Deep AQUA INDUSTRIES” Situated at Vili -
Atbers P.O - Harijhana, P.5 - Panskura, Dist - Purba Medinipur, has
roposed the Owner of a AQUARAZA HEALTHY WATER FACTORY” to
ant tha supoly of raw matérials and purchase the entire manufactured
i drimking water B
: AND WHERE AS the Prop Of “AQUARAZA HEALTHY WATER FACTORY
as apreed to grant for prepared this agreement for smooth running "+
#fore said Drinking Water Business  basis for 1 {Onet Years on and froo
Y Jancary 2022 to 1 lanuary 2023 for the purpose of aforessic

Manuiacture of drinking water and supply raw matenals Business, as
mentien aliove

Now this present witnesses and the parties hereby agree as follows

1 That the 17 party Prop. Of "AQUARAZA HEALTHY WATER
FACTORY" necaby grants the nas agreed to grant for prepared this
agreement *or smooth running the afore said Drimky g Water
Business ©asis for 1 {0One} Years on and from 2™ january 2022t 1
fanuary 2073 for the purpose of aforesad Manufacture of drinking
water and supply raw materials Business, as mention above.

Z. That the 2™ garty Prop. Of “Deep AQUA INDUSTRIES” shall be
supply the raw materials to the 17 partyie Prop. Cf“AQUARAZA
HEALTHY WATER FACTORY"for manufacture of grinking water and
sale out the entire product in favour of the 2™ party Prop (Jf
“Deep AQUA INDUSTRIES"according to foltowing price.

A) Bottle of 1 Liter 1 Patty i.e 12 pieces @ of Rs - 25 per patsy.
B) Bottle of % (Half) Liter 1 patty i.e 24 pieces @ of Rs - 25 pet
patty,

. That the 1" party inform the 2™ party regarding the quantity of
manutacture of drinking water and after getting information 2
party draw / purchase the entire product from the 1%
accordmg to the above mention price.

4 That the 2 party supply the raw materials to the 17 party for

manufacture of the drinking water, and after getting raw materials
1" party start the work for manufacture of the drinking water ang
sale out the same to the 2™ party with short period.

5. That Both the parties will be maintained all the terms and
conditions of this agreement,

part

Contd -—-p/3
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€. That it any tispute
Oy both the pa

parties,

~ b r

arises between the parties same will be decided
hes with the help of well-wishers of poth the

hat no any act will be done by any parties regarding financial loses

Gt create any financial problem which will be effect of the aforesaid

Lisiness.

(¥ 8}

party

hat of the 1" party desire and think fit and in that event may
s i
extend the sgreement period after fruitful discuss with the 2

Save as aforesaid the rights and obligations between the parties shia!f be

Deing.

- B0verned by the Law relating to thisagreement in force for the time

IN WITNESS WHERE OF the parties here to have executed this presents
on the aay rmonth and vear first above written.

Signed by the parties in
preserce of
WITNESSES

A f M BANE -
&b(wfl'vf Camsky
Pl Maains s
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|
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Signature of ':w Prop O 17 party
“AQUARAZA HEAL THY WATER FACTORY”

Signature of the 2™ party- Prop. Of
“DEEP AQUA INDUSTRIES”

M/S DEEP ﬁQIgA“ND ISTR
— VETR!E =
*‘2‘*’\‘53’5% ST by )

Proprietor
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Name Of District :PURBA MIDNAPORE

Name Of Block : PANSKURA

Name Of Gram Panchayat : RAGHUNATHBARI

Trade Registration No:- 382 Trade Registration Date:-15-Oct-2020

Trade Registration Certificate issue No:- 1 Issue Date:-30-Sep-2021

Trade Registration Certificate issued for the period of: 2021-2022

To BISWAJIT DAS

[ See rule 58(2) ]

4

(Nameomep/euDlrector) T

Full Address : .

VILLAGE - ATBERIA PARA - BUSSTAND
POLICE STATION - PANSKURA POST OFFICE - HARIJHAMA
PIN NQO - 721152 '

Gram Samsad/ Part No. ATBERIA
Descxiption of Trade : FRUIT JUCE CENTRE,MANUFACTURING,SUPPLIERS

Gram Panchayat acknowledges a sum of Rs. 2000 (Rupees Two Thousand Only)
From M/s. M/S NEW DEEP AQUA INDUSTRIES

e e R e e e
Vide Receipt No : FORM-IV 11061 422DD3543 Dated : 30-Sep-2021

~irant of this certificate shall not absolve the applicant from the requirement of procuring all the
statutory clearances to be obtained from the appropriate authority before actual commencement of
the trade. If any violation/default is noted later is, the certificate shall be liable to be cancelled and

the trade/business shall be closed down with immediate effect.

'}(%d‘ut; % Xt ‘/»/Y‘/ "’M{' ;‘3
5 e ed p—
Secretery predhan ©
bers Gram Panchavat Raghunathbari G.P

Panskurn, Purbs Mediniow
Pradhan

_+ oyrba Medinionr

.............................

...........................

Executive Assistant/Secretary

N.B.: Gram Panchayat has every right to cancel or revoke or not allowing renewal of registration at any time
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ANNEXU RE
Consent Letter 81, No.: CO116552

WEST BENGAL POLLUTION CONTROL BOARD
Paribesh Bhawan; Bldg. No.-10A, Block - L.A., Sector - 111, Salt Lake City, Kolkata - 700 106

Name of the Unit: M/s New Deep Aqua Industries
Located at Vill - Atberia. P. O. - Harijhama, P. 8. — Panskura, Dist. — Purba Medinipur, Pin -
721152

DITI “ONDIT

1. Proper & effective steps should be taken so as to ensure that manufacturing activities do
riot affect the residents of the neighbourhood in any way.

2. The unit will have o take poltution control measares regarding ir, water and noise to
keep the parameters within the permissible limit as Jaid down by WBPCB.

3. This consent shall be revoked at sny time on the valid ground of any complaint (for
violation of Environmental Acts) against the unit regarding air, water pollution and any
other environmental hazards caused by.the unit.

4. Solid waste should be disposed off in an environment friendly manner.

5 No additional machinery / equipment can be installed without permission from the State

Board, A

6. “No nuisance should be caused to the neighbourhood residence due 1o activity of the unit.

7 No untreated effluent should be discharged 1o outside of the unit premises.

8. The unit should remain complied with the emission standard of WBPCB.

For and on behalf of the Board

et ot 4

o hssEmasmizi Eugnesn. & b ChaoR

EnvironmengahBrigineer &fruichidne
Haldia Regionatiffive; WBRCB
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Government of West Bengal
Water Resources Investigation & Development Department
Office of the Geologist
Geological Sub Division No. - I/A, S.W.1.D.,
Administrative Building (Ground Floor),
Daak Bunglow Road, Sarat Pally, Midnapore - 721 101,
Paschim Medinipur
Email: geoIswidpsmidnapore@gmail.com

Memo No. 69 Dated, Medinipur, the 05.04.2022

Sub: Enquiry Report during the inspection of M/S Aquaraja Healthy water Factory
Ref: The Order dated 14.03.2022 in connection with 0.A 97/2017/EZ Tapan Kumar Mondal VS The State of WB and Ors
To

The Director,
S.W.I.D.
Nirman Bhavan (3" floor), Salt Lake City, Kolkata-700 091

Sir,

In reference to the above subject matter and as per the instruction from Director Swid, WRIDD, received via email dated
04.04.2022 an inspection has been carried out on 05.04.2022 in and around M/S Aquaraja Healthy water factory of Mouza
Belarh , at Debra block by the undersigned.,

During inspection the following observations have been noted:

One no of tube well permit was issued on 20.02.2015 .in the name of M/S Aquaraja Healthy water Factory and the permissible
daily discharge rate was 8 m3/day. The factory is in running condition.
The submersible pump is covered by the cementing slave.

The undersigned noticed that no water meter has been installed at the outlet of the submersible pump as per the condition of
permit and hence discharge rate of the tube well could not be measured,
No such rain water harvesting structure was constructed by the company.

The undersigned was issued a penalty notice (copy attached) of non compliance of the conditionality as per the resolution of
32nd District Level Authority meeting on 04.08.2021.

This is for your information and necessary action please.
Encl: 1. Office copy of Permit of M/s Aquaraja Healthy water Factory
2. Penalty notice for non compliance of conditionalities.

3. Photo during site inspection,

Sviarna &mw

Geologist
Geological Sub Division No I/A
S.W.I.D., Paschim Medinipur

Memo No. 69/1(2)/w-2 Dated, Medinipur, the 05.04.2022.
Copy forwarded for information to the:,

1. The Superintending Geologist,Bikash Bhavan (4" floor),

2. The Senior Geologist, Geological Division No. I, SSW.I.D., Bankura.

Sniparng &mﬂu
Geologist

Geological Sub Division No I/A
S.W.I.D., Paschim Medinipur
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Government of West Bengal
Water Resources Investigation & Development Department
Office of the Geologist
Geological Sub Division No. - I/A, S.W.1.D.,
Administrative Building (Ground Floor),
Daak Bunglow Road, Sarat Pally, Midnapore — 721 101,
Paschim Medinipur
Email: geolswidpsmidnapore@gmail.com

Memo No. 6 g Dated, Midnapore, the

D\ ree! oy
“\?Iymcxmj Hegk,\ "HA\/ Woker o bery

Dekra.,. o Mé,c\n‘xpuw

Sub.:-Penalty for non compliance of conditionalities

5»2{;20;!

In accordance with the above subject matter and during the site inspection of your factory it was
noticed that you are not compliance with the conditionalities given by the authority at the time of issuance

of permit for ground water extraction within your factory premises.

In reference to the decision of 32th DLA on 04.08.2021 regarding the above subject matter you are
hereby directed to deposit a penalty fee of Rs. 5000 (Rupees Five thousand only) as per the powers in U/S

16 (a) (i) of GWR Act 2005 within 30 days from the issuance of this letter.

The above stated fee should be deposited under the head of account 0702-80-800-002-27 through a

TR Form 7 or through GRIPS & submit it to the office of the undersigned.

Thanking you,

v parne Borg

Member Secretary, DLA
&
Geologist

o

Geological Sub Division No 1/A

S.W.1.D., Paschim Medinipur

Memo No. 6 % Dated, Midnapore, the E) . 24 210

Copy forwarded for information & record to the

1. Member-Secretary, SLA & Superintending Geologist, Geological Circle, Kolkata - 700091

Svporna [Dangy

Member Secretary, DLA
&
Geologist

Geological Sub Division No 1/A
S.W.1.D., Paschim Medinipur
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(1) Incase of any change of ownership of the

SPLAGOA09-T0°T 66,000

FORM 4

/See Rules 9(3) und 19(5)f
(EMBLEM OR HOLOGRAM OF THE CONCERNED AUTHORITY)
PERMIT FOR SINKING OF NEW WELL
West Bengal Ground Water Resources
nd Regulation) 4ct 20057

Pi469259 OQ%%WW??%?;

..................................

PERMIT NO. ........

(a) Name of the applicant (user)

{b) Son/Daughter of

(¢} Address of the applicant

(dy Category of farmer (Please tick)
(in case of irrigation well)

(¢) Serial No. of application Form “
and date of submission

() Specimen signature of the user
Location particulars—

(a) District

(b) Block, Mouza, J. L. No., Plot No.

{¢) Municipality/Corporation
Ward No./Borough No., Holding No.

Particulars of the proposed well and pumping device—
(a) Type of the well

(b) Approx. depth of the well (m)

(¢} Purpose of the well

(d) Assembly size (for be well)

(e} Approx. strainer len gth (for tube well)

() Diameter (for dug well)

{g) Type of pump to be used

(h) H.P ofthe pump

(i} Operational device

() Rate of withdrawal (m3/hr.)

(k) Maximum allowable running hours per day

This permit authorizes the owner applicant (user) to sink a w

(U8 7(3)(b) 7 7¢4)(b) 7 7(5)(a) of the
(Management, Control a

BPIB TR, SL- 001

" BostWim Mednipuy .
"Debora

CNA

t/?a"

Shri/smt. M]S Pguanoze H@o\thy Wotes
Fackory
o, N&fgeg&y« gt (s} Flooy) | Walkote - 16

Small Farmer/Marginal Farmer/Others

Kb B4

S S

sloy  TL-259 Py 467

W
24a0 bY

dndmeiio)

SAET nmX 48 mm.

m.
f Nf\ m. )
R NN X

N304

f\erieel

’ W\%E\AK
@MS]&QY

ell in the location specified at S|, (2) for extraction of ground

water atarate not exceeding that as shown at S1. (3)() and for running hours / day as shown at S1.(3) (k), and is valid subject to

the observance of the conditions sta ted overleaf.

Office of

Place : M3 &wg'{e‘ Seoiogirar St

the Geclogist”

YA SWID, 2

Segmature of the

SSuing dutitoris

Date: D82 AT, MembeSEAL aily, D.LA. and I')‘e.wgré;almn{ it
3 12 ] T e SOingiy
Conditions : S Faschim Medinipur Gesiivaie o 803 v -UA, WD

propused well, fresh registration has 1o be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at S1 (2) and KWMW At hdin B
made without prior permission of the Competent Authority. Anry deviation in this regard shall lead 1o canceilation of this permit. Pasthim Medinigur
incase, any of the particulars / information furnished by the applicant in his application for issuance ofthis permitis found to be incorrect dur mg verification

atany subsequent stage. this permit s liable for cancellation.

Any other condition imposed by the concerned Authority. ‘Qfﬁ il of t

SECHOGCH

h
e, Mo 0 SWIED,

e Geclogist’
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